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-rhe Head Office of the Small Indus-
tnes Bank shall be at lucknow or at 
such place as the Central Government 
may by Not~icatlOn specrfy". 

(d, and (e). The Government IS not 
proposing to change the locatIOn of the Head 
Office of SIOBI from lucknow. 

[English] 

Intamal Debt Trap 

8291 SHRI CHITTA BASU wIn the 
MinIster of FINANCE be oIeased to state 

(a) whether It IS a fact that th& States 
have been caught In the rnternal debt trap, 

(b) If so, the reasons the.efor, and 

(c) the '3teps taken to remedy the situ-
atIon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI ANll SHAS-
TRI): (a) to (c) State Governments have 
been meetIng theIr debt repayment liabIlity 
mainly out of fresh borrOWings The Ninth 
Fiflance CommIssion has revIewed the debt 
poSItIon of the States as on 31.3 1989 and 
recomm~nded a numbe, of debts reltef 
measures Including re-scheduling/wrltlng off 
of certal!" loans outstandIng against the State 
Govemmepts, elongatIon of the maturity 
penod offuture Central loans fer State Plans, 
etc. ActIOn taken by the Government on the 
recommendatIons of the CommIssIOn has 
been IndICated In the e)(planatory memoran-
dum whICh has already been laltj on the 
Table of the House along with tho report of 
the Commlssloll 

T.V. Viewers in Midnapore District of 
West 8engal 

8292. SHRIINDRAJITGUPTA W,ll the 
MinIster of INrORMA TlON AND BROAD-
CASTING be pleased to state: 

(a) whether Government are aware that 
T.V. vl9wers in Midnapore District of West 
Bengal are unable to receive the local Ben-
gali telecasts from Calcutta and can receive 
only the National Programmes; 

(b) if so, the reasons therefor; and 

(c) the corrective measures proposed to 
betaken? 

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLlAMENTAR'r AFFAIRS (SHRI P. 
UPENDRA): (a) to (c). Linkage of low power 
transmitters (lPT s) through mICrowave cir-
curts to the respective State Capital Kendras 
for relay of RegIonal services IS not consid-
ered cost-effective. low Power transmitters 
(lPTs) at Kharagpur and Midnipur. like oth-
ers lPTs in the State, therefore, relay pro-
grammes fro;n Doordarshan Kendra, Deihi 
vIa ~ateillte. 

[Trans/atlon] 

Ceiling on Public Deposits taken by 
Housing loa" Financing Institutions 

8293. SHRIMATI USHA VERMA: Will 
the MInister of FINANCE be pleased to state: 

(a) whether the ceiling on'J)ubfic depos-
ItS taken by the housing loan finanCing insti-
tutIOns has been fixed lor the iirst time from 
1 Aprtl, 1 S89 under non-banklng directives 
ISSUed by the Reserve BanI< of India: 

(b) if so, the reaSO!1S 1herefor; 

(c) whether financial safety has not been 
provided to hOUSing loan finanCing institu-
tIOns under the NatIonal HoUSIng Bal1k Ad, 
1987; and 

Cd) If so, the actIOn propcsed to be taken 
by Government to remove the ceiling limit? 
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THE DEPUTY MINISTER IN THE 
MINISTRYOF FINANCE (SHRIANIL SHAS-
TRI): (a) to (d) Reserve Bank of india (RBI) 
has reported that the ceiling on quantum of 
publIC deposits to be accepted by HOUSing 
Finance Companies (HFCs) was ftxed with 
effect from Apnl 1. 1989 The fIXation of 
ceiling was considered necessary as public 
deposits are unsecured and as such re-
stncted access was not considered deSir-
able. The instructions Issued by NatIOnal 
HOUSing Bank (NHB) on June 26. 1989 are 
similar to those of RBI. contalntng regulatory 
provISIOn relating to celhng on quantum of 
deposits. pertod. maximum Interest rate. 
brokerage payable maIntenance of hqurcl 
assets. comphance of advertisement rules. 
submiSSIOn of returns and balance sheets 
These regulatory measures are Intended to 
safeguard the Interest of depositors Re-
moval of the celhng on pubilCdepoSlts would 
not be prudent as unhmlted. unsecured public 
deposits could put these compantes Into a 
finanCial bind 

[Eng/Ish] 

Pension to Employees of Erstwhile 
Bank of Baghelkhand 

8294 SHAI SUKHENDRA SINGH Will 
the Minister of FINANCE be pleased to state 

(a) whether the Bank of Baghelkhand. 
and undertaking of erstwhile Rewa State 
Government (now In Madhya Pradesh), af-
ter abolitIOn of the State, was wholly owned 
by UnIOn Government and thus Its assets. 
hablllttes and obhgatlOns rested with UnIOn 
Government 

(b) wh&ther the Central Government 
CIV" pensIOn rules were applicable to the 
penSIOners of the Bank of Baghelkhad after 
retirement. 

(c) whether minimum pensIOn as applt-
cable to Central Govemment pensIOners 

was paid to the pensioners of the Bank d 
Baghelkhand upto December, 1988 and 
thereafter mlntmum pensIOn was reduced to 
the amount appIteable to the pensioners of 
the State Government of Madhya Pradesh; 
and 

(d) If so, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIANILSHAS-
TRI): (a)to (d) InformatIOn IS being collected 
and to the extent available Will be laid on the 
Table of the House 

Influx of Tourists in Southern Part 

8295 SHRI VAMANAAO MAHADIK 
Will the Mlntster of TOURISM be pleased to 
state 

(a) whether It IS a fact that due to 
continuous disturbances In the Northern and 
North-Eastern region In the country. there IS 
Influx of the domestIC and foretgn tounsts to 
Southern and other parts of the country, 

(b) If so, the measures taken by Govern-
ment to meet the mflux In the Southern India 
and the special arrangements made for the 
proVISIOn of baSIC amenrtles tor the tourISts 
there. and 

(c) whether thiS changed trend Will have 
any effect on the foretgn exchange earnings 
and If so, the extert thereof? 

THE MINISTER OF STATE IN THE 
MIN IS TRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MIN'S-
TRY OF TOURISM (SHRI SATYA PAl 
MALIK) (a) There IS a growth In the domes-
tiC and foreign tounst traffIC to Southem 
States It IS due to the combined effect of 
several factors, Including promotIOnal ef-
forts for Southern parts of the country. 

(b) Improvement of tounsm infrastruc-


